
.VW

•. •

•i-

CENTHnL MDniNiSTRMTlUE TRIBUNAL^ PRINCIPAL BENCH,
fiEld DELHI

OA 1519 of 1990

l*iadan Mohan Kunar • • •» Applicant

uaraus

Union of India & others Respbndents

31st 3u3.v,1990

Presents Fir. S.K.Gupta,counsel for the applicant.
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ORDER S (oral)

The instant Application has been directed

against the ordsr dated 30th April,1990(Annsxure 18)«

The tuo grievances,which the applicant seeks to get

redressed are against the following directions

i) The period from 27th April,1989, the date of

remoual from service to the date of joining

of the applicant be treated as suspension and

he be given subsistence allouance for the aforesaid

period at the rate at which he uas being paid prior

to his remoualj and

vw ^ ii) directing initiation of departmental enquiry
under the provisions of CC3(CCA)Rules,1965 against
the applicant on the allegations which led to his

removal from service.

2. Ue have heard the learned counsel for the applicant.

Since the applicant has not availed himself of the

departmental remadies against the aforesaid griauances,

the Application is pxe-mature. Uhen the attention

of the learned counsel fer the applicant was specifically

invited to this aspect, the learned counsel drew cur

attention to the communication dated 16th r]une,1£&0
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(Annexure.20)• Making of such a communication is
requisite , _ ^ ^

not the^J^remedy. Further raora, the applicant should,

in the first instance, participate in the enquiry and

raise uhatever plaas/objections he may fael adv/ised to

raise. Applicant may also make appropriate representation

in respect of other relief claimed by him#

3, In uiey of the for§going, the instant Application

is held to be pre-mature and is rejected on that count at

the admission stage. This will not,.houeu8r, preclude the

applicant from filing a fresh Application at the appropriate

stage, if he feels so adv/ised.

(1.K.Rasgocra) (B.S.Sekhon)
API UC.


